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ORAL ORDER
(Pronounced by Hon'ble Ms. Bidisha Banerjee, Member(J))
The applicant has filed this OA under section 19 of the

Administrative Tribunals Act, 1985 to seek the following relief:

“8. To direct the respondents to permit the applicant to participate
the Written Test so to be held on 06.09.2015 and the Selection
Process conducted there on in pursuant to the Notification dated
05.12.2014 issued by the 3™ respondent for the post of Police
Constable (Women) and further direct the respondent to conduct
the Ground test for the applicant so as to enable her to get
provisionally selected for the post of Police Constable (Women)
in accordance to law and thus render justice.”

2. When the matter was taken up for hearing, learned counsel for
the applicant submitted across the Bar that the OA had become
infructuous and the OA can be closed accordingly.

3. Learned counsel for the respondents had no objection to the
same.

4, In view of the above, OA is dismissed as infructuous.

(B.Bhamathi) (Bidisha Banerjee)

Member (A) Member(J)
11.06.2018
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